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Reglonal Office, U.P. Pollution Control Board, Ghaziabad

o
M - , e-
4_- ‘l;& Website- www.uppcb.com, e-mailiroghaziabad@uppcb.com
- AT ((ijS/NGT OA-182/20/2020 feei® C}q(,;’[m
To,

The Registrar,

‘The National Green Tribunal,

Principal Bench,

New Delhi

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

wr
o

Sub: Report in compliance to direction issued by Hon’ble NGT on dated 01-09-
2020 in matter of OA No. 182/2020, Rajpal Singh Kandhari & Anr. Vs, State
of Uttar Pradesh & Ors.

Respected Sir,

With reference to the above subject mentioned above, this is to inform you that
‘in compliance of Hon’ble National Green Tribunal order dated 01-09-2020 in matter of
OA No. 182/2020, Rajpal Singh Kandhari & Anr. Vs. State of Uttar Pradesh & Ors.
Joint inspection of said unit was carried out by Central Pollution Control Board (CPCB),
the State Pollution Control Board (SPCB), Central Ground Water Board (CGWB) &
Member, SEAC, U.P. State on date’d‘ 12/10/2020 & 04.12.2020, the joint report is hereby
submitted for kind perusal and nécessary action please.

Enclosure: Joint report.

Yours Sincerely

vl

For Regional Officer
e
Copy to:
1- IVI_ember Secretary, U.P. Pollution Control Board, Lucknow for information.
2- Shri Pradeep Misra, AdVocate, Hon’ble Supreme Court/NGT, New Delhi for
perusal and necessary action please.
3- Law Officer-l, U.P. Pollution Control Board, Lucknow for information.

4- Chief Environmental Officer, Circle-1, U.P. Pollution Control Board, Lucknow for
information.

For Regional Officer
o
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Hon'ble NGT on dated 01-09-2020 in matter of OA No. 182/2020, Rajpal

Singh Kandhari & Anr.Vs. State of Uttar Pradesh & Ors. has passed following
order:- -

.1, Grievance in this application is against ﬂle'gal extraction of ground water
for the project Prateek Grand City, Piot Nos. 4/85-01 & 4/85-05, Siddhartha Vihar,
Ghaziabad. The construction involved in the said project is said to be 57,350.830 sq.
mirs. & 97,565.680 sq. mitrs.Respectively. The ground water extraction is in viclation
of CGWA Guidelines, 3015. Built up area is 14,18.187&71 sq. mtrs. The Project
Proponent has dug numerous borewells. The area is eritical in terms of ground water
availabifity. There Is contamination of toxics in the ground water. No permission for
extraction of ground water has been or can be granted except for drinking purposes.
The Environmental Clearance {£C) for the project dated 11.11.2014 is subject to the
condition that ground 2 water will not be extracted for construction. Further reference
hias been made to the order of this Tribunal dated 20.07.2020 in Original Application
No. 176/2015, Shailesh Singh v. Hotel Holiday Regency, Moradabad and Ors,
prohibiting extraction of ground water in over exploited, critically exploited and semi-
critical exploited (OCS) areas, without groundwater fevel and replenishment studies
and impact Assessment. The applicant claims to have made a representation to the
District Magistrate of Ghaziabad District, the Member Secretary, Central Ground
Water Authority and the Member Secretary, Uttar Pradesh Poliution Controf Board
but no action has been taken.

2. In view of the above, let a factual and action taken report be furnished by a
joint Committee comprising the Central Pollution Controd Board {CPCB), the State
Pollistion Control Board (SPCB), the District Magistrate, Ghaziabad, the Central

‘Ground Water Authority (CGWA) and SEIAA, Uttar Pradesh. The nodat agency will be

the State PCB for compliance and coordination within one month by e-mail at

]udicxatngt@gov in preferably in the form of searchable PDF/ OCR Support POF and
not in the form of image PDF.”

in reference to letter no. UPPCB 1307/ NGT- 108/ OA no-182/20/2020 - dated

05.10.202 ional Officer, UPPCB sent through e-mail and Whats App on



08.10.2020, wherein it was requested to carry out joint inspection on 12.10.2020 in
Ghaziabad by the foliowing nominated members, in view of order passed by Hon'ble
Tribunal, dated 01.09.2020 in OA no 182/2020:-

1. Shri Rajesh Debrol, Scientist-E, Centra! Pollution Controf Board, New Dethi.

2. Shri Jagdamba Prasad, Scientist -D, Central Ground Water Board, Lucknow

3.shri Ajoy Kumar Mandal, Member SEAC, U.P, State.

4. Smt Sapha Srivastav, Scientific Officer, UPPCB Ghaziabad
3. Shri Ranjeet Singh, Junior Engineer, UPPCB, Ghazisbad

The joint committee comprising following official of Central Pollution Control Board
{CPCB), the State Pollution Control Board (SPCB) and Central Ground Water Board
{CGWS) visited project area on dated 12-10-2020. Nominated member of SEAC could

not be present for the joint inspection on 12.10.2020 and the Commitiee's tenure
ended on 15.10.2020 :-

' Ai:coi’dlngly, & Joint inspection in project area of M/s Prateek Grand Clty, Secter-4,
Plot no BS 01 & BS-05, Siddharth Vihar {Group Housing Project), Ghaziabad was carried out
on dated 12.10.2020 by Shri }agdamba Fr:asad. Scientist =B, Central Ground Water Soard,
Lucknow, Shri Rafesh Debroi, Scientist-E, Central Pollution Control Board, Smt Sapna
Srivastava, 50 & Shri Ranjeet Singh, JL.E. UPPCB, Ghaziabad.. During the -joint inspection
visit, the project representative Shri Réjesh Kumar Agarwal Vice Presiderit (Project) was
present. The following ohservations hayre been made during the joint inspection visit
on 12.10.2020 {Copy enclosed in Annexure-1}.

-The Prateek Grand City, Secter-4, Plot no BS-01&B5-05, situated in, Secter-4, Plot

no BS-01&BS-05, Siddharth Vihar district Ghaziabad. The salient features of project are
as follows, as information collected from project representative.

-1 |PlotArea: _| 154916 5q. meters - .
2| Noof Proposed Towers: 39 {with 26 to 29 multi-storted buitding) |
|3 | Nooftower under construction | 24 R ‘ o
l 4 | Status of towers: 16 no of towers are under finishingand
| | 8towers completed 80% work
| 5 |NoofFlatsproposed: | 7000 Basement: 02 (9 meter depth] _ :
__6 | Project Commence 2014-15 |

1. 65 tube weills have been found In the project area (3 no of tube wells in
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basement of the towers and 02 no are in project construction site).

Qut of th‘eses‘tube wells, 04 no are having 4 to 6 "dla and 01 with 8 dia pipe
fitted with pumps. The depth of tube wells varies between 40- 50 mbgl, as
i.nform.‘ed by representativé ani contractors of the project.

Fresh ground water is being illegally abstracted in notifled and over-
expioited block for construction purpose, whereas no any provision for
abstraction of fresh ground water, except drinking and domestic purposes in OF
blocks with restricted c_onditions'.suhject to computation of water requirement
as per NBC norms and relevant CGWA guidelines.

Presently, only fresh ground water is being used in construction activity for this
huge group housing project. Besides, in the basement of project site, the
tube wells foundafter lots of insistence, as project representative was unwitling
to show the basement area. Because of | the obseﬁed attitude of project
representative, there is strong likelihood that there might be other illegal tube
wells operating in the premises of project area, which the representafwe i'ias
neither disclosed nor he has taken the team to such locations.

Notreated water found to be in use for construction activity.

Subsequently, SEAC's term was extended temporarlly for a peiod of three
months vide Office Order dated 13.11.2020. Meanwhile the project proponent
had submitted a letter on dated 14.11.2020 {Copy enclosed in Annexure-2} to
UPPCB, Ghaziabad mentioning that they have dismantled alf the bore wells
which was observed by the joint inspection committee on 12.10.2020. The
nominated member of SEAC atong with officers of Board inspected the site on

04.12.2020. The observations of the joints inspection dated 04.12.2020 is as
foltows:-

The project representative Shri Rajesh Kumar Aggarwal, Vice President {Project)
was present. The following observations have been made duri_ng the jc_in_t
inspection visit on 04.12.2020. {Figure -01).

it was found that the 02 bore weils at the project construction sites have been
dismantied temporarily. There is 2 possibility that they may use it again as it
was not permanently closed (Figure -02).

3. Dut of 03 bore wells in the basement, the profect re_gi'e_;g:tative was teliing
— s W



that there is no bore well in the basement. Accor&ing!v the joint inspection
tommittee started, searching the whole basement area of around pldt area
154916 Su. meters. Two bore wells were traced out {Figure-83) of which one was
under running conditions it covered by cqnstructiﬁn debris. It seems they
purposely tried to hide the same.

As in the major part of the basement area there was no light and the bmj_ect
team was not cooperating, the rest of the bore wells could not be traced out.

However from the attitude of the project member it Is suspected that there

may be more numbers of bore wells instalied in the basement.
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_Figure-38
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. The main complaint was regarding iliegal extraction of ground water for the
project M/s. Prateek Grand City, Plot Nos. 4/BS-01 & 4/BS-05, Siddhartha Vihar,
Ghaziabad without obtaining any consents/permits/licenses from the competent
authority. Based on the observations made during the inspection conducted on

12/10/2020 & 04.12.2620 the Committee hereby draws the following action points &
recommendations:-

. 'Project should be directed to permanently dismantle all bore wells unless
permission is nut obtained from competent authority.

Recommendation to impose fine against project for illegal abstraction of ground
water have been sent by Regional office, UPPCB, Ghaziabad to Regional
office, CGWB, tucknow in compliance of Hon'ble Tribunal's orders in OA

593/2017 Paryavaran Suraksha Samiti & Ors. Vs Gowt, of india & Ors, dated
28.08.2019 ‘ ‘

The action taken report in the aforesaid matter is put up for your perussl and

necessary action please. 5
Vagirk b ®§\i\mw} % PP ey ao.b?
{Rajesh Debroi}  {Ajoy Kung’}\da dal) [RJ el ] ~b {Sapna Srivastava) ( U& ' .5‘\ WS
‘Scientist-E, Member, SEAC Junior Engineer Scientific Officer  \_ <7 ’ o
CPCB, Delhi U.P. State. UPPCB, Ghaziabad UPPCB Ghazibad, Sere piat N
G, N
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Report on the Joint Inspection of M/sPrateek Grand City, Secter-4, Plot no
BS-01&BS-05, SiddharthVihar(Real Estate Developer), Ghaziabad12.10.2020
This is in reference to letter no.UPPCB 1307/ NGT- 108/ OA no -182/20/2020 dated 09.10.2020
by Regional Officer, UPPCB sent through e-mail and WhatsApp on 09.10.2020, wherein it was
requested to carry out joint inspection on 12.10.2020 in Ghaziabad in view of order passed by
Hon’ble NGT Principle Bench, dated 01.09.2020 in OA no 182/2020.

The Committee comprising follewing official of CPCB ,SEIAA, CGWA and UPPCB
visited project area on 12.10.2020. .
a) Shri Rajesh Deorai, Scientist-E, Central Pollution Control B’oard,' New Delhi .
b} Jagdamba Prasad, Scientist —D; Central Ground Water Board, Lucknow
¢} Dr, Ajai Kumar Mandal , Member ,SEAC Lucknow
d) Shri B.K. Singh, Assistant Environment Engineer UPPCB Ghaziabad.
Accordingly, joint inspection in project area of M/s Prateek Grand City, Secter-4, Plot no BS-
01&BS-03, SiddharthVihar(Group Housing Project), Ghaziabadwas carried out on. 12.10.2020by
Jagdamba Prasad Sc-D Central Ground Water Board, Lucknow and RanjitSingh JE ,UPPCR
Ghaziabad. Other committee members could not visit in project area during joint inspection on
12.10.2020

During the joint inspectionvisit, the project representative Shri Rajesh Kumar Agarwal

Vice President (Project) waswith us. The Joint inspection was done on 12.10.2020.The following

observationshave beeti made during the joint inspection visit and after discussionwith

representative.

The Prateck Grand City, Secter-4, Plot no BS-01&BS-05 , situated in, Secter-4, Plot
no BS-01&BS-05 , SiddharthVihardistrict Ghaziabad. The salient features of project is as
follows, as information collected from project representative.

Plot Area : 154916 Sq.meter
No of Proposed Towers ; 39 (with 26 to 29 multi-storied building)

No of tower under construction: 24




Status of towers: 16 no of towersare under finishing

and 8 towers completed 80% work

No of Flatsproposed : 7000

Basement:02 (9 meter depth)

Project Commence: 2014 -15

Observation during the joint inspection visit:

1.

05 no of tube wells have been found in the project area (3 no of tubewells in
basernent of the towers and 02 no are in project construction site),

Out of theses tubewells, 04 no are having 4 to 6 **diaand 01 with8’’dia pipesfitted
with pumps.The depth of tube wells varies between 40- 50 mbgl, as informed by
representative and contractors of the project .

Fresh ground water is being illegally abstractedin notified and over-exploited
block for construction purpose , whereas no any provision for abstraction of fresh
ground water, except drinking and domestic purposes in OE blocks with restricted
conditions subject to computation of water requirement as per NBC norms and
relevant CGWA guidelines.

Presently, only fresh ground water is being used in construction activity for this
huge group housing project.Besides, in the basement of project site, the tube wells
found after lots of insistence, as project representative was unwilling to show the
basement area.Because of the observedattitude of project representative, there is
strong likelihood that there might be other iliegal tube wells operating in the
premises of project area , which the representative has neither disclosed nor he
has takern the team to such locations.

. No treated water found to be in use for construction activity,

(Jagdamba Prasad)

Scientist-D



Photographs Taken during the joint inspection at construction site of Prateek Grand City,
Secter-4, Plot no BS-01&BS-05 Secter-4, Plot no BS-01&BS-05 » SiddharthVihar,
Ghaziabad on 12.10.2020

Energized Tube well No - 1 located at project Site withdrawing
ground Water




Energized Tube well No - 2 located at project Site withdrawing
ground Water and collection in tanks




Energized Tube wells No— 3, 4 & 5 located at Basement

BIOL10/ 5§
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Phases of Construction/Under construction of workin Project
Area




Phases of Under Completion of Work in Project Area




v Prateek Group

[reating Landmarks, Setting Benchmarks

14.10.2020

To,

Regional Officer,

UP Pollution Control Board,
(Ghaziabad Region)

LN.S. Sector-16, Vasundhra,
Post-Prahlad Garhi, Ghaziabad

Sub: Site Inspection on 12.10.2020 & Submission of reply w.r.t Air and Water
Management for the project “Prateek Grand City” (Group Housing Project) at Plot No.
04/B.S-1&5, Siddharth Vihar, Ghaziabad, U.P being developed by M/s Prateck
Realtors India Pvt. Ltd.

Dear Sir,

With reference to the above mentioned project, We are pleased to inform you that we have
obtained Environmental Clearance vide letter no. 1778/Parya/SEAC/2280/2014/AD(VB)
dated 11.11.2014 from SEAA, U.P. Copy of Environmental Clearance is enclosed as
Annexure-l and further, we have obtained Consent to Establish from Uttar Pradesh
Pollution Control Board under Water & Air Act vide consent order no. F59775/C-
1/N.0.C/G-946/2015 dated 30.4.2015. Copy of Consent to Establish is enclosed as
Annexure-lL

As mentioned in the above cited subject we wish to submit following points i.e.
1. Water Management:

A. The project work is nearing completion and possession shall be offered soon to end
users. The photograph are being enclosed as Annexure-III.

B. For the Construction Purpose we are using only STP Treated Water. No ground
water extraction is done.

C. The Borewells have been dismantled which were earlier installed for labour use.

2. Air ement:

A. Dust control measures are being adopted to take care of dust generated during the
construction phase. Water sprinkling is heing done on a regular basis.

B. We have also installed 01 Anti Smog Gun at the site. Photograph of the same is
enclosed as Annexure-iV. v\

N

‘__._._'_,_,_-'—

PRATEEK REALTORS INDIA PRIVATE LIMITED
Corporate Office: Prateek PRO-MENAGE, A-42, Sector-67, Noida | Tel: +31 120-2595555 | Fax: +91 120-2595544 | Email; info@prateekgroup.com

Regd. Office: Shop No. 7, Ground Floor, GSC Plot, Rishabh ipex Mall, Patparganj, Near Vidyut Nikunj Society, Delhi-110092
CIN : U70101DL2009PTC197028

_'______Fd



C. Water Sprinkling has been done regularly at the site. Photograph of the same is
enclosed as Annexure-V,

D. Covering of construction material has been done at site. Photograph of the same is
enclosed as Annexure-V,

E. Water Sprinkling has been done at the RMC plant regularly at the site, Photograph
of the same is enclosed as Annexure-VI.

F, Plantation has been done at the project site. The open spaces inside the plot are
suitably landscaped and covered with vegetation of indigenous variety.

G. We are regularly doing six monthly compliance reports of Environmental Clearance
and we are monitoring Air quality on a regular basis. Copy of the six-monthly
compliance report of June 2020 is enclosed as Annexure-VIL,

Hope above mentioned points shall fulfill al] the requirements of U.P. Pollution Control
Board.

Thanking you.
Yours faithfully,

For M/s Prateek Realtors India Pvt, Ltd.

4
¥\N\WN .IIII, =
. ._-_'_,_,_,—'—'—'_'_ —

Authorized Signatory
Rajesh Kumar Agarwal
Vice President (P & M)

Copy to:
1. Regional Director, Central Ground Water Board, Northern Region, Bhujal Bhavan,
Sector-B.Sitapur Road Yojna, Ram Ram Bank Chauraha, Lucknow - 226021. -

2. District Magistrate, District Magistrate Collectrate, Rajnagar, Ghaziabad- 201001.
3. Secretary, State Level Environment Impact Assessment Authority, Directorate of
Environment, U.P, Dr, Bhim Rao Ambedkar Paryavaran Parisar, Vineet Khand-1,

Gomti Nagar, Lucknow-226010.

4. Regional Directorate, CPCB, (North) Pickup Bhawan, Vibhuti Khand, Gomti Nagar,
Lucknow-226010.
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ACSR Plan should be prepared and deculs subnnted.

Provision of play school conyenient shops. community hail as rer populat
Provision for 100% solar energy onail rouds dnd public places,

Use ol rellecting paints on top Mowr and all side w alls,

Isolated place for Municipal Sofid W e mendbing and the disposal <halt oo provided
ELDs should be used in alf commen aveas and corridors, Nolae '

the pen areas with SO% of them aay he with dual power
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Provision el semardte reom for wiine cpisen w i proper amenivos

Parking tor disabled persons shoufd b evpilave

Protection shall be provided on the wWindows of the Tiieh rise ais for s restdei

Criteri norms provided by compuient Authority regarding the big e filiow el
for construction wuork.
Duad phonbing should he adopted.
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construction,

Cement Buags should be used or rou mhing

Hi st houses 116G T S provided . per U aon e i

LS EETU

Possibilivies of e i traared wasie A UY IT2aton pUEpOse s shonid be o Porgd
No-tresh o water sl be used for Prigation purpoese. Fresh Wirer tsed fowe
drinking. bathing er

Decision made 11 any Hitigation pending in the Courts of 1 g Bitdiage o prie
proponent.

Pl 5 ]



fnr Lpons Fhowaing Brisfect PDrateel Grasg € a0 a0 Plop Ne B2 1 sobb S Sndihaett Vb, Charardas L5t 3. o,

16.

I&.

19,

20,

[
s}

L]

“,L}

BN
-

£

Water sprinklers and other dust contro] measures should be undertalicn o tahe care of dust
generated during the construetion and. aperation plinses. Neécessars plans i this reend
shalt be submitted,

Suitable noise abatement measures shall be udopied during the construciion and eoviaiion

phases in order to ensure that the norse creissions Jo not violate ¢ svesealed uniae
noise standards. Necessary phus in this regard shidl be sobmiteed,

Sepurate stock pites shall Be maintained tor exeavated o9 ~oib apd i shrid
shilized for propuration ol green belt.

Sewage elfluents shall be kipt sepusate Tronn o0 water codection v s SO
separately disposed. Other offhuents shoul et ve loved o min ik

Hazardous Sotid wastes generated dunng constructon and operation
disposed o1l ws preseribed under law. Necesany dearanees i s reunn agvhiines
Alternate wehnolovies for solid wisie dsposals gk vermin-oni we

wultation with expert orcanizurions,
Nowetland should e infrneed Jduring
ceining in the project area should he suitabh rejuveneted and conser
Pavements shall be so construcied as to allow infiltration of surfisce ran-oif ol rain water
Fully impermeable pavements shall not be constructed. Construction of posements area
trees shatl be s per scientifically aceepted principles in order to provi e canable waterine,
actation and nutrition ta the tree.
Thie Green buitding Coneept suvpesic ! by bidion Green Building Comi?

of CH-Godrel GBCL shalt be studied and tostowed as 1or as possibic

Compliance with thy safey procedures, norms and guidelines LR

Bintding Cage 2005 shabl be conpuisont] s ensurad.

Fisure usiage of dual flush svstemis tor Husn cisterns and explore opnon RIS
Bused Hinttres. svaiertoss urtnnds and cder vater savin, e

Eaplore optioes Tor sse o dual pime plumbing T se ol water e

A el suppiy reaa cied wnics Cronind aodier

Eosure use ol mvasaies Tor peducmny water demnond sor lindseari s and -0 g

cliicrent irvghtion cduipments & vontrolled s alering syslems,
Mule suitabid provisions fog using solar energy as dlternative source of vneres el
encrgs upplicatton snewid be incorporated tor ilumination of conemon accns fivbii g Lo

eardens: and street lighting in addition to provision for sobnr wair heo e, P

(SO

detailed teport showing how much percentage of buckup power tor insttation - o he
X ™ I i
provided throuzh solar encrgy so that use and polluting ¢Hecs of DO e I
minnized.
Make separate provision for seeregation. codlection. ey port -
Fducate eltizens and other stabo-hobders by puttine up hoarding S TRRERITRIST RS ST
M Loy X

crunle emvironmienial asarene <
Fraftie congestion near the enusy and ot points rom (e

project site must be aveided. Parking should be fully internalis b
shoudd be utifized.
Prepure and present disaster management plan,

A report on the energy consers aion Measures confirming to Hp
finalize by Bureaw of boergy eflicieney shonkd be peopared e peay

buthding matenals an Hechnology Ll

s g
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The Favironment Management plan should alse include the break s oot

aetivities and the management ssues also so that the resideniy alse pitiopaie i the

viplementation of the environment management pian.

Detailed plans for safe disposal of STP siudge shall be pros wiihy

disposal [bcation. quantitati e estimaios and measures PrOPesCd

Status of the project as on date shall be wubmined alony \\U! photos capis fronr N

South, West and Last side tacing camera aad adjoining areas <honki oo fedd,

30, Specitic location aleng with dimensions voth reterenee o S H 24 G TS

Green bl et should be prosided onnthe Tavout plis

The DG sets shall be osoinstilled sooas & LU}HU" o pru

regulations and also to the notse stancind s as presersbod. Detads shouid

5% P-Waste Management should be done s per MoEE auidelmes.

39, Blectredd waste should b sceregaten and divposed si
EAl\.il‘Ul*.fﬂt:ﬂl:ll iRisk.

60 The use ol 3 it provessed plostic b comstruciion o beliu
consiclered

61. Displaced persons shall be suitably rehabilitated us per prescebed o

G2 Di%puwaf\' tor tirst aid shall be proy ulcd

63 -Safe disposal arrangement of used toiletrios ttems in Hotels should be ensnod. Toilaes
items could be given complementary 10 gLs _51.\;. adopiing swtable measares,

od. Diesel yenerating setshucks should be maritored for CO amd T

65, Ground Water downstream of Rain Water Harvesting pit neares N e

monitored for bucterial contamination, Necessary | hsd Pumps shoid

1
=

al
A

satapling. The monitaring i o be done ot iy pre sind post monsoae wies e

G4 P eroen Bel bl consist ol M roes,

259, shrubs mind 2390 e Nl e

67, A4 Separate clectric meter shall be provided o inonitos copsting 1 o i b
peration of sewage e Tuent geaiment in wmks.

0% Anencroy audit should be annual carried o dering the operationat nhy
o the uthoriny

a9 Project proponents shall endeavor 1o ehtun 1oy 5—H”‘l‘.L'L:x'{e‘w&lw-h Vs aee
specific conditions mentioned under this environmental dearunve should e inciad
the ens ironmental manual to be prepared for the certilication purposes e

70 Appropriate salety measures should he made for ;mui“nml (s

71 Smoke meéters should be installed 15 warning measures tor aceidenial fires,
72, Project falling with in 10 Km.oares of “s’il'i Lile Siu\.cm:w} eblain o 2learpnes
National Board Wild Life (NBWET even i the cou- senstive 2one s not vuriarked,

e cEnvironmentd Clenrumee is subpect 1o cwnenhin ab 1
proponents in canfirmation with approved Maoster Plai for iz i
would not be effective mnd sould automaiivally be stand capcciied

Lol Jirected
developiment zone as required preseribedidentiliod douer o by TR

nermission shall avtonatically dean o be caneelled, Abso, i ihe esei on s dispeie
ownership or fand use o the proposed site. this clearanee shail aute ety deeped o b
cancelivd.

The project proponent will have to submit approyed plans
A condinons spectfied in the Fnvironmental Clearance within U3 sstie o the
clearance. The SETAAMokE reserves the right o revohe the .\
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. Prateek Group

Croating Lendmarks, Selbiey Bvnshimucks

Director = Date: 10.86.2020
Miaistry of Environinent, Forests & Climate Change

Government of India

Regional Office {Central Region)

Kendriya Bhawan, 5th Floor, Sector H Aliganj.

Lucknow- 226424

Sub: Submission of 8ix monthly Comphance Report for the period October-20]9 10
March-2020 Subinission due it June - 2020 of Eaviconmental/Safeguards Conditions
stipulated in Environmental Cleavance letter for the Group Housing project *Prateck
Grand Ciny™ ut Plot No. 04/8.8-1&5, Siddbarth Vihar, (;hﬁaflb‘xd U.P being developed
by Mys Prateek Realtors India Pve, Lid,

Referenee: FEovivonmental Clearance Ref. Noo 1778/Praya/SEAC/2280/201 4/AD(VE)
Pated: 11, November, 2014

Bear Sir,

With refereace lo anmnmmtdi Clearance onditions/Safeguurds obtained vide Ref.
No. 1”‘"’"8f£’riw,,"ai ACIZ280/20 EHAD(Y By, dateid 11, November. 2014 for the Group
Housing project “Prateek Grand Cin” ai Pt No. 04/B.S-1&3, Siddharth Vihar,
Ghazinbad, U being developed by Mis Prateck Realtors India Pvt. Lid. The
Environmental Clearance is valid for the seven vears,

fn this regurd, as per the conditions laid dewn in the Eavironmental Clearance Letter,
we are hereby submitting six monthly Coinpliance repori for the period October-2019 to
March-2020 Sabmission due in June - 2019 along with all the requisite asnesures and
soft copy(CD) as per the guidelines of Viinistry of Enavirowment, Forest & Climnate
{ banpe.

Phuaking You, -
Yours Faithtully,

For Ws Przieekﬁeaitﬁm India Pyi. L,

\
Authorized Signatery :
Name: RUK, Agarwal

VP, (Planning & Monitering)

Contact No.: +91-9882948402
Email-1d: rajesh@ prateckuroap

9 -

Caopy 1 Seeretary, State Level Auviroument binpact Assessment Anthority, UP.
Bireetorute of Emvironwent, U.P., Dr. Bhust Rao Ambedkar Paryavaran Parisar,
Vineet Khand-1, Gowmti Nagar, Lucknow-226010

PRATEEK REALTORS INDIA PRIVATE LINMITED _

Corporate Office; Prateek PRO-MENAGE, A-42, Secinr-67, Noida | Tel: +91 120-2505555 | Fax: +91 120-2595544 | Emadl: info@prateskgroup.com
Ragd. Ottige: Shop No. 7, Ground Floor, CSC Plot, Rishabh {pex Mall, Patparganj, Near Vidyut Nikuany Society, Dethi-1t0092

GiM ;U700 BL2008PTC 197028
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SIX MONTHLY COMPLIANCE REPORT
JUNE-2020

“Prateek Grand City”

(Group Housing Project)
At
Plot No. 04/B.S-1&S5, Siddharth Vihar, Ghaziabad, U.P.

Being developed by
M/s Prateek Realtors India Pvt. Ltd.
A-42, Sector-67, Noida, U.P. 201301

Prepared by
M/s Perfact Solutions
(IS09001:2015 & ISO14001:2015 Certified)
5th Floor, NN Mall,
Mangalam Palace, Sector 3 Rohini, New Delhi
Ph No. 011-49281360
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|l'TH:II‘TER-f: PURPOSE OF THE REPORT

As per the “Sub Para (ii}” of “Para 10” of EIA Notification 2006, it is stated that “It shall be mandatory
for the project management to submit half-yearly compliance reports in respect of the stipulated prior
environmental clearance conditions/safeguards in hard and soft copies to the regulatory authority
concerned, by June and December of each calendar year” and as per compliance of condition mentioned
in Environment Clearance Letter (i.e. Part B General Condition, point number Ii}, Six monthly compliance
reports should be submitted to the Uttar Pradesh Pollution Control Board and Regional Office, MOEF,

GOI, Northern Region, Lucknow.

It is mandatory to submiit a Six-Monthly Compliance Report to show the status & compliance of all the
Conditions .mentioned in the Environment Clearance Letter, along with monitoring of various

Environmental Parameters {as per CPCB Norms).

The regulatory authorities in this case are Uttar Pradesh Pollution Control Board, Northern Regional

Office-MoEF (Lucknow).

Based on the Specific and General Conditions mentioned in the EC Letter, a Compliance Report is
prepared by the Perfact Solutions on behalf of Project Proponent; details of which are present in

Chapter — “Compliance Report”.

I Methodoloyy for Preparation of Report is as follows:

1. Study of EC Letter & Related Documents,

2.. .Compliance Report, explaining the entire General & specific conditions in the EC Letter and

_providing details w.r.t. each condition/ guideline.
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|CII.I‘J‘T£H-II: INTRODUCTION

Groﬁp Housing project “Prateek Grand City” at Plot No. 04/B.S-1&5, Siddharth Vihar, Ghaziabad,
U.P. being developed by M/S Prateek Realtors India Pvt. Ltd.

| S.No. [ Details of Project |

Name of the project “Prateek Grand City” .-

E_Site address Plot No. 04/B.S-1&5, Siddharth Vihar, Ghaziabad, !
U.P :

"I Developed By M/s Prateek Realtors India Pvt. Ltd.

| Environment Clearance Letter No. | 1778/Praya/SEAC/2280/2014/AD(VB)
Dated:/November, 2014.

| Period of Compliance Six monthly compliance period October-2019 to
March-2020 Submission due in June-2020

“Construction Status Construction under progress.

Proposed Year of Commencement | 20135

Proposed year of completion | 2020
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‘|PROJECT DESCRIPTION

The Complex has the following salient features: -

Particulars Area Details ag per Environmental Clearance dated
11.11.2014
Plot Area 154916 m*
Project category 8(b)
Built up area 1001147.74 m?
F.A.R (per) 580963.913 m?
F.AR (Ach.) 43776.590 m* -
Ground Coverage {per.) 54220.6 m?
| Ground Coverage (Ach.) 47350 m?
Green Area (34.3%) | '53267.34 m?
Total Open & Road area 54298.66 m*
Total Basement Area 271209.84 m?
No. of D.U. 7148
No. of EWS 715 -
No. of LIG Units 715
No. of Floors 2B+28+29 Floors
Height of building 103.65 m
Total population - 52025 Person
No. of RWH pits 38 nos.
Total water requirement 3960 KLD
Fresh Water Requirement 2675 KLD
Waste water generation 3307 KLD

STP capacity

3970 KLD (1 of 1530 KLD & of 2440 KLD)

Total power requirement

21090 KVA (Uttar Pradesh Power Corporation Ltd.)

No. of DG sets

6 X 2000 KVA

Solid waste generation

20015 kg/day

D.G sets Capacity

1 X320 KVA, 1 X180 KVA .1 X 825 KVA

arking

9880 ECS
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[CHA?TER 1iI: CONSTRUCTION STATUS

|

Tower/ | Civil Plumbin Electrical Fire Sewerage, D.G Landscaping
‘Block : - | Construction g work Fighting | Drainage | Room,
(Structural etc AC
Work, Brick Plant
Work & Plaster Room
Work)
C1 COMPLETE 90% 70% 90% 10% - -
C2 COMPLETE 90% 70% 90% 10% - -
C3 COMPLETE 95% 75% 95% 10% - -
C4 | COMPLETE 95% 75% 95% 10% - -
|
Cs COMPLETE 95% 75% 95% 10% - -
Co COMPLETE 95% 75% 95% 10% - -
C7 COMPLETE 95% 75% 95% 10% - -
Csg TERRACE FLOOR 40% 55% 75% 10% - -
C9 COMPLETE 90% 70% 90% 10% - -
C10 COMPLETE 90% 70% 90% 10% - -
Cl1 12TH FLOOR ROOF | 5% 20% 30% 10% - -
SLAB
Ci12 MUMTY MACHINE | 75% 65% 85% 10% - -
ROOM CASTING
Cl4 |TERRACEFLOOR |35% | 45% 50% | 10% - -
C15 TERRACE FLOOR 35% 45% 50% 10% - -
| Cle6 MUMTY MACHINE | 75% 65% 85% 10% - -
| ROOM CASTING
| Pl 17TH FLOOR 20% 25% 35% 10% - -
ROQF SLAB
) 19TH FLOOR ROOF | 20% 25% 35% 10% - -
SLAB
P3 15TH FLOOR ROOF | 20% 20% 30% 10% -
SLAB
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Lid,

P4 | 23RD FLOOR 25% 30% [ 45% 10% - =
I ROOF SLAB

P5 | TOPFLOORROOF | 90% 75% 90% 10% P -
SLAB

P6 | TOPFLOORROOF | 85% | 75% 90% 10% -
51AB

P7 | TERRACEFLOOR | 40% 70% 45% 10% |- -
ROOF SLAB

P8 | 19TH FLOOR | 25% | 35% 50% 10% - -
ROOF SLAB-50%

P9 | 18TH FLOOR 20% 25% 30% 10% - -
ROOF SLAB-50%
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CHAPTER IV: POINT = WISE COMPLIANCE OF THE STIFULATED ENVIRONMENTAL
CONDITIONS

SPECIFIC CONDITIONS:

STV

Environmenral ConditionséSafesuards.

Campliances:

i

Install online water quality monitoring devices
with recycled water line along with flow

measuring device.

Noted. Water quality of the recycled water shall be
monitored regularly once project becomes

operational

tJd

Project falling within 10 km, area of wildlife
Sanctuary is to obtain a clearance form National
Board for Wild Life (NBWL) even if the eco-

sensitive zone is not earmarked.

NBWL clearance is not required for this project as

within the 10 Km area no wildlife sanctuary falls.

For the treatment for total sewage, a full-fledged
STP is to provide with 20% more Capacity than
waste water generation during operation phase
100% waste water is to be treated in captive STP
conforming the prescribed standards of receiving
body for designated use. Monitoring of STP to be

done daily till it stabilization.

wastewater generation from the complEx will be
3307 KLD for treatment of that water , 2 nos. STP
of 15300 KLD & 2440 KLD shall be installed
within the complex during the operation
phase.Capacity of STP is 20% extra then the waste

water generation

Monitoring of STP will be done daily till
stabilization then six monthly monitoring will be

done.lt will be done once STP will be constructed.

Dedicated water supply for STPs is to be ensured
during operation. Sludge of STP is to be used in
house as manure and surplus manure should be

managed by giving to end users,

STP sludge will be used in the greem arca as
manure and excess sludge will be given to a nearby

nursery.
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Plan for organic waste showing technical details | Solid waste . management plan earmarked for

is to be submitted within three months with final

disposal of manure.

Approved layout plan/all building plans to be

submitted within 03 month of the date of issuance

of Environmental Clearance.

organic waste showing technical details is already

submitted.

Layout plan/all building plans have been already

submitted.

A CSR should be prepared and details submitted.

Detailed of the CSR plan have already been
submitted along with previous Compliance

reports.

Provision of play school/convenient shops,

community hall as per population.

Necessary facility shall be provided as per |

population in the operation phase.

Provision for 100% solar energy on all roads and

all public roads.

We will comply. Necessary provisien shall be

made.

Use of reflecting paints on top floors and all side

walls.

We will comply.

L1.

Isolated place for municipal solid waste handling

and the disposal shall be provided.

We will provide an isolated place for municipal

solid waste handling and the disposal.

12,

LED should be used in all common areas and
corridors; Solar light is to be provided in the open

areas with 50% of them may be with dual power.

Noted.

conservation shall be made when it is required.

Necessary  provision of  ecnergy

13.

Parking guideline as per Greater Noida Authority
should be followed.

Parking guidelines as per Greater Noida Authority

will be followed..

.| All entry/ exit point should be bell mouth shaped.

Noted. Entry and exit shall be provided as
suggested.
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15.

"To discharge excess treated waste water into
public drainage system permission from the
‘competent authority to be taken prior to any

discharge.

M/S Prateek Realtors India Pvt. Ltd.

Prior pennission_from the competent authority for

waste water discharge in public drainage will be

taken if required.

16,

All internal roads should not be less than 12 m

wide.

Noted.

| 100% provision of rain water harvesting is to be

made. RWH shall be initially done only from the
roof top. RWH from green and other open areas

shall be done only after permission from CGWB.

| Noted. 38 nos. of rain water harvesting pits shall

be provided.

148.

Height of the stack should be provided as
discussed based on combined DG set Capacity

and be 6 meter higher than the tallest building.

L.

Stack height of DG Sets shall be as per CPCB

norms shall be maintained.

Post project monitoring for Air, water (surface+
Ground), Stack noise of D.G sets, STP to be

carried out as CPCB guidelines.

Post project Monitoring of Air, Water, STP, Stack,
noise of DG Sets will be done as per CPCB

guidelines.

20).

Efforts shall be made to declare no parking zone
along the outer periphery of the township and
suitably a dense green belt should be developed

in this area.

We will comply and ensure to avoid a parking zone
along the outer periphery of the township and

suitable green belt shall be developed in the area.

.| Wheel wash arrangement is to make at exit point

during construction phase.

Noted. Necessary facilities are being provided for

wheel washing of vehicles wused during

construction phase.

Creche to provide during the construction

foperation phase.

Noted and it will be taken care off, if required. '

Provision of separate room for senior citizen with

proper amenities.

Separate room facilities for Senior Citizen shall be

provided.
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241 fPeu’king for disable persons should be explored.

Necessary arrangements of Pg'kin_g for disable

persons shall be provided.

.| Protection shall be provided on the windows of

the high-rise flats for security of residents.

Secured windows shall be provided to the high-rise

flats for security of residents.

.| Criteria/norms provided by competent authority
regarding the seismic zone be followed for

construction work.

We will follow the norms regarding seismic zone

provided by the competent authority.

A

Dual plumbing plan should be adopted.

Dual Plumbing lines for the reuse of treated water

has been laid down.

Unless and until all the environmental issues are
sorted out all the occupancy will be restricted and
would be only allowed after achieving the

permission from the competent authority.

We will comply with the conditions.

25:

The project proponent ensure that the project site
does not attract/infringe any buffer zone of no

activity. identified/declared under law.

This instruction shall be followed strictly. We
ensure that the project site does not attract/infringe
any buffer zone of no activity identified/declared

under law.

30:

Ground water should not be extracted for the
purpose of construction or otherwise. In case of
default the environmental clearance will deem to

cancelled.

We are not extracting groundwater. During the
construction phase, tanker water supply is being

used.

: S_p_rinkler to be use for curring and quenching and

ready mixed concrete may be use for

construction.

Water sprinkling is being done to avoid the |
fugitive dust emission. Ready mix concrete is

being used.

.| Cement bags may be used for road making.

‘required as far as possible.

We will use Cement bags for road making, if




Six Monthly Compliance Report June-2020

M/S Prateek Realtors india Pvt. Ltd.

33.] 10% of house of LIG/EWS to be provided for as [ Noted. U.P. government order and building bye
per U.P. government order and building bye laws. | laws shall be followed.

34.| Possibilities of use of treated waste water for | Treated water will be used in flushing, gardening'
irrigation purposes should be explored. and filter backwash.

35.| No fresh water will be used for irrigation 'L Noted.
purposes. Fresh water only used for drinking, |
bathing etc.

36.| Decision made in any litigation pending in the | Noted.
courts of law shall be binding on project
proponent.

37.| Technical details regarding organic waste | Noted. Details of organic waste disposal and
disposal and management of organic manure will | management have been submitted with
be submitted in 3 month. Environmental Clearance application.

38.| Project proposal should be free plastic zone. | Noted. It will be complied.
Cement bags and plastic waste should be used for
road making.

39 For any water extraction to meet water | We will take permission from the concern
requirement, necessary permission from CGWB | authority if required.
will be taken.

40.| Zero discharge will be practiced. Noted. Zero discharge shall be adopted.

41.| Any appeal against this environmental clearance | Noted.

shall lie with the National Green Tribunal, If
preferred within a period of 30 days as prescribed

under section 11 of the National Environmental
Appellate Authority Act, 1997.
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fixed and data is to be transferred to U.P.

Pollution board and directorate of environment.

M/S Prateek Realtors India Pvt. Ltd.

We will comply with the requirement.

the prescribed land use. A land use certificate

GENERAL CONDITIONS

S No. | Environmental Conditions / Safeguards Compliances

1; It shall be ensured that all standards related fo | To maintain the standards of ambient air quality
ambient environmental quality and the emission/ | we are taking dust mitigation measures at site.
effluent standards as prescribed by the MoEF are oo o ) i )
strictly compiled with. Periodic monitoring of ambient air quality and

noise level for the period could not be done in
compliance of COVID-19 Regulations, 2020 and
Lockdown in the country.

Monitoring will be done after the lockdown and
the same will be submitted with the next six-
monthly compliance report.

2; It shall be ensured that obtain the no objection | We have obtained NOC certificate on 30.04.2015
certificate from the U.P. Poltution Control Board | valid up to 01.04.2020 from UP Pollution Control
before start of construction. Board under Air & Water Act.

Copy of Consent to Establish is enclosed as
Annexure-11.

3. It shall be ensured that no construction work or | We have obtained Environmental Clearance vide
preparation of land by the project management | letier no 1778/Praya/SEAC/2280/2014/AD (VB)
except for securing the land is started on the | dated November, 2014.
project or the activity  without the _prior Construction started after getting Environmental
environmental clearance.

' ' Clearance, Copy for the same is enclosed as
Annexure-1
4. The proposed land use shall be in accordance to | The site is earmarked for development of Group

Housing project and hence no land use change is

anticipated.
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issued by the competent authority shall be
obtained in this regard.

All trees felling in the project area shall be as
permitted by the forest department under the
prescribed rules. Suitable clearance in this regard

shall be obtained from the competent authority.

Not applicable as no tree exists at the project site.

Impact of drainage pattern on environment

should be provided.

Surface hydrology and water regime of the

project area within 10 km should be provided.

No impact on drainage patterns on the

environment.

10 ki radius Topographical map has already been

submitted along with an EC application.

A suitable plan for providing shelter, light and
fuel, water and waste disposal for construction
labour during the construction phase shall be
provided along with the number of proposed

workers.

Local workers are engaged for construction work.
No workers are allowed to stay at the project site.
Necessary basic facilities like temporary toilets,
and wash area have been provided for the

construction workers.

Measures shall be undertaken to recycle and
reuse treated effluents for horticulture and
plantation. A suitable plan for wastewater

recycling shall be submitted.

Waste water generated during the operation phase
will be treated in In- house Sewage Treatment
Plant and treated water shall be reused for

horticulture & plantation within the complex.

10.

Obtain proper permission from competent
authorities regarding enhanced traffic during and

due to construction and operation of project.

Necessary permission from competent authorities
shall be taken regarding enhanced fraffic during
and due to construction and operation of the

project, if required.

| Traffic circulation Plan in this regard has already

been submitted along with EC application.
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Obtain necessary clearances from the competent
authority on the abstraction and use of ground
water during the construction and operation

phases.

We are not using groundwater during the
construction phase. Tanker supply water is being

used for construction work purposes.

12.

Hazardous/inflammable/ Explosive materials
likely to be stored during the construction and
operation phases shall be as per standard
procedure as prescribed under law, Necessary

clearances in this regards shall be obtained.

There is no hazardous waste generation during the .
construction phase and only used oil generated
from D.G sets which is being stored in leak proof
containers and an isolated place and shall be given

to the approved recycler.

13.

Solid wastes shall be suitably segregated and
disposed. A separate and isolated municipal
waste collection center should be provided.
Necessary plans should be submitted in this

regards.

Solid waste generated during operation phase shall
be suitably segregated in any isolated place and

disposed-off through approved vendors.

14.

Suitable rainwater harvesting systems as per
designs of groundwater department shall be
in_stalled. Complete proposals in this regard
should be submitted.

38 nos. of Rain Water Harvesting Pits will be
installed as per plan submitted for Rain Water

Harvesting & Ground water recharging

“The emissions and effluents etc. from machines,
Instruments and transport during construction
and operation phases should be according to the
prescribed standards. Necessary plans in this

regard shall be submitted.

Necessary care is being taken to control emissions
& effluents etc from machines instruments &
transport during construction phélse & will be taken

during operation phase also.

Covered transportation of construction material is

being practiced.

16.

Water sprinklers and other dust control measures
should be undertaken to take care of dust

generated during the construction and operation

I

Dust control measures are being adopted to take
care of dust generated during the construction
phase. Water sprinkling is being done on a regular

basis.
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phases. Necessary plans in this regard shall be

submitted.

7.

Suitable noise abatement measures shall be
adopted during the construction and operation
phases in order to ensure that the noise emissions
do not violate the prescribed ambient noise
standards. Necessary plans in this regard shall be

submitted.

Construction material stored at site is being
covered with the cloth/plastic sheet to avoid the

dust emission.

Suitable noise abatement measuresm
adopted. The DG sets used during construction/
operational phase are acoustically enclosed with
adequate stack height as per the Central Pollution

Control Board norms.

18.

Separate stock piles shall “be maintained for |

excavated topsoil and the topsoil should be

utilized for preparation of green belt.

19.

Sewage effluents shall be kept separz;ce from
rainwater collection and storage system and

separately disposed. Other effluents should not

‘be allowed to mix with domestic effluents.

Excavated topsoil during the construction phase
has been stored separately under tarpaulin cover &
the same is being used in the backfilling and same
shall be used for development of horticulture/

landscape area at site.

Separate lines will be laid down for sewag;e'
effluents & carrying storm water. No other effluent

will be allowed to mix with Domestic effluent.

20,

Hazardous/ Solid wastes generated during
construction and operation phases should be
disposed off as prescribed under law. Necessary

clearances in this regard shall be obtained.

No hazardous waste is being generated during the.
construction phase. Only a lesser amount of used
oil from D.G Sets is generated and shall be
disposed off through an approved recycler.

21,

Alternate technologies for solid waste disposals
(like vermin-culture etc.) should be used in

consultation with expert organizations.

We will comply with the requirement.

22

No wetland should be infringed during

construction and operation phases. Any wetland

No wetland exists at site.
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coming _in the project area should be suitably |

rejuvenated and conserved.

Pavements shall be so constructed as to allow
infiltration of surface run-off of rain water. Fully
impermeable pavements shall not be constructed.
Construction of pavements around trees shall be

as per scientifically accepted principles in order

to provide suitable watering, aeration and

nutrition to the tree.

Pavements will be constructed so as to allow
infiltration of surface runoff of rainwater. All

necessary care shall be taken.

24.

25,

The Green Building Concept suggested by Indian
Green Building Council, which is a part of CII-
Godrej GBC, shall be studied and followed as far

as possible.

Green building concept as su_ggested by Indian |
Green Building council, which is a part of CII —
Godrej GBC will be followed as far as possible.

Compliance with the safety procedures, norms
and guidelines as outlined in National Building

Code 2005 shall be compulsorily ensured.

We are complying with all safety procedure_? '
norms & guidelines as per National Building Code
2016.

Safety slogans and hoardings have been provided

at the site.

26,

Ensure usage of dual flush systems for flush
cisterns and explore options to use sensor-based
fixtures, waterless urinals and other water saving

techniques.

We will use dual flush systems for flush cisterns.
Use of sensor-based fixtures, sensor-based urinals
& other water saving techniques at our project site

will be followed as far as possible.

2T

Explore options for use of dual pipe plumbing for
use of water with different qualities such as
municipal supply, recycled water, ground water

etc.

Dual pipe plumbing shall be laid down for use of

water with different qualities.
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Ensure use of measures for reducing water
demand for landscaping and using xeriscaping,
efficient irrigation equipments & controlled

watering systems.

All necessary measures are being taken for |
reducing water demand during the construction

phase.

29

Make suitable provisions for using solar energy
as alternative source of energy. Solar energy
should be

illumination of common areas, lighting for

application incorporated  for
gardens and street lighting in addition to
provision for solar water heating. Present a
detailed report showing how much percentage of
backup power for institution can be provided
through solar energy so that use and polluting

effects of DG sets can be minimized.

Suitable provisions for using solar energy as
alternative source of energy shall be provided

during the operational phase.

30.

Make separate ~provision for segregation,

collection, transport and disposal of ¢-waste.

Separate provisions for collection, segregation,
transport & disposal of E-waste shall be done
through approved vendors.

31.

Educate citizens and other stake-holders by
putting up hoardings at different places to create

environmental awareness.

Necessary hoardings - have been provided at
different places to create environmental awareness

among residents/buyers.

LFi

Traffic congestion near the entry and exit points
from the roads adjoining the proposed project site
must be avoided. Parking should be fully
internalized and no public space should be

utilized.

Proper measures like road width at entry and exit
gate have been taken care, so that there is no
Traffic congestion near the entry and exit points
from the roads adjoining the project site. Parking
shall be fully internalized and no public space shall

be utilized.

33

Prepare and present disaster management plan.

Disaster management plan have already been

submitted.
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A report on the energy conservation measures
confirming to energy conservation norms finalize
by Burcau of Energy efficiency should be
prepared incorporating details about building

materials and technology, R & U Factors etc.

35.

Fly ash should be used as building material in the
construction as per the provision of fly ash
notification of September, 1999 and amended as
on August, 2003 (The above condition is
applicable only if the project lies within 100 km

of Thermal Power Station).

36.

Energy Conservation Report has already been |

submitted.

1 Approx. 15000000 No. of Fly ash bricks is being

used during the construction and fly ash blocks
shall be used in the construction of pathways and
boundary walls as per the provisions of Fly ash
Notification of September, 1999 and amended as
on 27th August, 2003.

The DG sets to be used during construction phase
should use low Sulphur diesel type and should
conform to E.P. rules prescribed for air and noise

emission standards.

Acoustically enclosed DG sets of 1 x 160 KVA, 1
x180 KVA, 1 x 82.5 KVA capacity have been
installed during the construction phase which uses
low Sulphur diesel and conform to E.P. rules

prescribed for air and noise emission standards.

37.

Alternate technologies to Chlorination (for
disinfection of waste water) including methods
like Ultra Violet radiation, Ozonation etc. shall
be examined and a report submitted with

justification for selected technology.

We will be using Ultra Violet radiation for

disinfection of wastewater.

I8,

The green belt design along the periphery of the
plot shall achieve attenuation factor conforming
to the day and night noise standards prescribed
for residential land use. The open spaces inside
the plot should be suitably landscaped and

covered with vegetation of indigenous variety.

Green area of 53267.34 m’ is proposed to be |

|
developed. The open spaces inside the plot shall
be suitably landscaped and covered with

vegetation of indigenous variety.

Landscape plan in this regard has already been

submitted along with EC application.
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The construction of the building and the
consequent increased traffic load should be such

that the microclimate of the area is not adversely
affected.

Adequate measures have been taken to ensure that

microclimate of the area is not adversely affected.

4.

The building should be designed so as to take
sufficient safeguards regarding seismic zone

sensitivity.

Adequate measures are being taken for structural

stability.

41.

High rise buildings should obtain clearance from

aviation department or concerned authority.

Building height approval from the Airport
Authority of India has been obtained.

42,

Suitable measures shall be taken to restrain the
development of small commercial activities or
slums in the vicinity of the complex. All
commercial activities should be restricted to

special areas earmarked for the purpose.

We are ensuring that slums will not develop in the
vicinity of the complex due to the construction of
the project. All commercial activities shall be
restricted to special areas earmarked for the

purpose.

43.

It is suggested that literacy program for weaker
sections of society/ women/ adults (including
domestic help) and under privileged children

could be provided in a formal way.

We shall have literacy programs for weaker section
of society / Women /adults & children in a formal

way.

The use of Compact Fluorescent lamps should be
‘encouraged. A management plan for the safe
disposal of used/ damaged CFLs should be

submitted.

We shall use LEDs in the complex. Proper disposal
method shall be designed.

It shall be ensured that all Street and park lighting
is solar powered. 50% of the same may be

provided with dual (solar/ electrical) alternatives.

Solar lightning shall be provided in complex
locations wherever feasible during the operational

phase. -

46.

Solar water heater shall be installed to the

maximum possible capacity. Plans may be drawn

up accordingly and submitted with justification.

Installation of solar water heater will be done after

completion of construction.
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47,

Treated effluents shall be maximally reused to | Treated effluents shall be maximally reused. A |

aim for zero discharge. Where ever not possible,
a detailed management plan for disposal should
be provided with quantities and quality of waste

walter.

detailed plan has been submitted.

48.

The treated effluents should normally not be
discharged into public sewers with terminal
treatment facilities as they adversely affect the
hydraulic capacity of STP. If unable, necessary

permission from authorities should be taken.

Treated effluents will not be discharged directly in

public sewers as far as possible.

If required permission shall be obtained from the

concerned authority.

49,

Construction activities inclu_(ﬁng movements of
vehicles should be so managed so that no

disturbance is caused to nearby residents.

Necessary care is being taken to ensure that no

disturbance is caused to nearby residents.

Construction Vehicles movement is being done

during non-peak hours.

.

All necessary statutory clearances should be
obtained and submitted before start of any
construction activity and if this condition is
violated the clearance, if and when given, shall be

automatically deemed to have been cancelled.

Necessary statutory clearances are being obtained.

sl.

Parking areas should be in accordance with the
norms of MoEF, Government of India. Plans may

be drawn up accordingly and submitted.

Parking area shall be provided as per the details |
submitted and in accordance with the norms of
MoEF, GOI. Parking plan in this regard has
already been submitted.

52,

The location of the STP should be such that it is
away from human habilitation and does not cause
problem of odor. Odorless technology options

should be examined and a report submitted.

Noted. STP having odour less technology shall be

installed in the basement of the building.

Also provide a proper ventilation system to

minimize odour, if any arises.
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‘The Environment Management plan should alse
inﬁludé the break up costs on various activities
and the management issues also so that the
residents also participate in the implementation

‘of the environment management plan.

| EMP with breakup costs on various activities has

been already submitted.

54.

Detailed plans for safe disposal of STP sludge
shall be provided along with ultimate disposal
location, quantitative estimates and measures

proposed.

-k

Status of the project as on date shall be submitted
along with photographs from North, South, West
and East side facing camera and adjoining areas

should be provided.

S6.

Sludge generated from the STP will be used in

gardening.

Status of the project as on date along with
Photographs of the project is enclosed in this
report.

Specific location along with dimensions with
reference to STP, Parking, Open areas and Green

belt, etc. should be provided on the layout plan.

57.

Required plan is already submitted to authority.

The DG sets shall be so installed so as to conform
to prescribed stack heights and regulations and
also to the noise standards as prescribed. Details
‘'should be submiited.

Acoustically enclosed DG sets of 1 x 160 KVA, 1
x180 KVA, 1 x 82.5 KVA capacity have been
installed during construction phase which conform
to prescribed stack heights and regulations and also

to the noise standards as prescribed.

Periodic monitoring of ambient air quality and
noise level for the period could not be done in
compliance of COVID-19 Regulations, 2020 and
Lockdown in the country. Monitoring will be done
after the lockdown and the same will be submitted

with the next six-monthly compliance report.
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S8. E-waste Management should be done as per | E-waste Management shall be adopted as pe‘r-
MOoEF guidelines. MOoEF guidelines.
59, Electrical waste should be segregated and | Necessary provisions shall be made for suitable

disposed suitably as not to impose Environmental | disposal of electrical waste.

Risk.
6. The use of suitably processed plastic waste in the | Processed plastic waste in construction is being
construction of roads should be considered. used where feasible.

61. Displaced persons shall be suitably rehabilitated | No displacements of person will be involved.

as per prescribed norms.

62, Dispensary for first aid shall be provided. First aid facility has been provided during the
construction phase and it will be continued during

the operational phase too as per the need.

Regular Health Checkup of workers is being done.

63. Health impacts, Socio-economic impacts, soil | We have incorporated these aspects in EIA reports.
degradation factors and biodiversity indices

should also be included in EIA reports.

64. Diesel generating set stacks should be monitored | 1t shall be done.
for CO and HC.

65. | Ground Water downstream of Rain Water | We will comply.
Harvesting pit nearest to STP should be
monitored for bacterial contamination. Necessary
Hand Pumps should be provided for sampling.
The monitoring is to be done in pre and post

monsoot, seasons.

66. The green belt shall consist of 50% trees, 25% | Noted. Green area as per plan submitted shall be
shrubs and 25% grass as per MOEF norms. developed.




Six Monthly Compliance Report June-2020

M/S Prateek Realtors India Pvt. Ltd.

Sanctuary is to obtain a clearance from National
Board Wild Life (NBWL) even if the eco-

sensitive zone is earmarked.

67. A Separate electric meter shall be provided to Noted. Separate electric meters shall be providgdq
monitor consumption of energy for the operation | after installation of STP.
of sewage/ effluent treatment in tanks.

| 68. An energy audit should be annually carried out | Energy audit shall be done annually and reports
during the operational phase and submitted to the | shall be submitted.
authority.

69. | The project proponent endeavor to obtain ISO: | We will obtain ISO: 14001 certification. We
14001 certification, All general and specific | ensure to comply with  all  the
conditions mentioned under this environmental | conditions/safeguards mentioned in granted
clearance should be included in the | environmental conditions. Conditions shall also be
environmental manual to be prepared for | included in environmental manual for the
certification purposes and compliance. certification purpose and compliances.

70, Appropriate safety measure should be made for | Necessary measures have been made to prevent
accidental fires. accidental fire on the construction site.

7 I Smoke meter should be installed as warning | Smoke meter will be installed.
measure for accidental fires.

72. Project falling with in 10 km area of Wild life | Noted.
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Annexure-I
Copy of Granted Environmental Clearance
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| tpested. incaptive, STE canforming 10 proscribed stndurds of receiving body for
;dqsinnm&ust Hmﬂmn \ lifi Py be done daily L -us; i.iwpiiym . H -
4. Dedicaged power supply. for STPs s to be ensired during apere uai'!. Slidge ﬁf.—ﬁ"l‘l’;
be wsed in hovse iy mapue | nmi -m'pius DR shauld be munaged by givmg wend
S
5, PMan for otinic WME ;I-uwmj technical Jdetgils 15 W be submiited lmtlun three mouths
with fioal d isposal ‘ol
6, Appraved layoii) phﬁ’:ll hﬂdmgplmu n hn mhmmcd “ilhh: (13 manths: from issuinee,
ol 'Ihe Euvi.&mm

T " .-mw%e

Recvoubie | Blue | Receladle | Recysice son| o SO .

|
1

J



7. ACSR Plan should be prepared und details submitied.
8. Provision of play schooliconvenient shops, community hall as per populition,
G Pravision for 100% salar energy on all mads and public places.
10, Use of reflecting paints oa top floor and all side walls.
11, Isolared place for Mupicipal Solid Waste handling and the disposal shall be provided.
12, LEDs shauld be used in sll common greas ond comidors. Solir lgh is 1o be provided in
the upest nreas with 5&!& of tiiemn may be with dunl power
13, Patking g videlie us ﬁbﬂmmb«nu should be fullowad,
4. Al emwmm point m.u:thn |
150 To dischange excess treated wasie wates. lmn  public. drnumgt systent perimission | fhan the
atrpetent putlioniy 10 be taker priee (o any dischirze.
L6 Al reseds shoulld not be ess than 12/ wide.
17,100 % provision ol Rain Water Harvesting is to be made. RWH shall be initially done
enly fraey the roof wop: RWH. ﬁunmmmﬂ other open trens shull be done only afier
‘pennission from CGWH,
18, Height of the stack should be pr
and be mt higher than the tllest b :
19, Post project monitoring for air, water {nul'am- g,mund] Smh anise uf D G, w!a. STH 10
he curmisd out a8 CPCB Guidelines.
20, Efforts s»hall be mude 10 decline m plu,i.lnﬂ, zone along the: outer peagbery of the
uwmﬂﬂhﬂtﬂﬂ; udm hﬂjl should b-.'.fde\'v:!t.lwd i this area.
Whee] wlam ummMuﬂn e during consiuction phase,
. ﬂhwﬁwmulﬂw’mm an phse.
4 ﬂ&m dﬂ,iye&

26, Criterial mﬂmﬂdﬂ.ﬁ( mm@ﬂqﬁ_gt,hmu reganling the seismic zone be folloyved
loeconsiuctan wqdbx‘* "
28 Unless and until sl ;Htt'fmvimmmnml issues dre sorfed out the oecupaney will be

- resiricred and wmughuuigmﬂnm alter. achieving the Pesmission from, the mmpctent-

authority, =
pLY m’niﬂgw proponen Mm&mmmmwawémmw ﬁi'}&':jmr bulfer.
2one 0F 00 BCUVITY dde b e L b
30 aﬁmﬂﬁ&mﬂm" exinu , d for th P‘m" ﬂm‘”‘:ﬂ““ bt
. m { wwllidummhecanwl!ed .
31 Al -qq_n:m,hl&g u.nd rentl;. MK concrete iy ht:md for

rCmml ﬂwtﬂhmﬂhy ing.
33 -w nm Sf LIGEWS m'ﬁﬁm a8 per LLP goverment arder and buikding

34-_ mﬂfhﬁﬂﬂm 2 Wil ;Whn‘ ? urpeses should be explored.
350 Mo fresh sater will bﬁlﬁiﬁ, for - jm WF[ Fresh Water ¢ wili only Used for |
C‘l‘iﬂﬁ;ﬂg- t"ﬂ“llﬂﬂﬂ- m

36.  Deciston mode in any. @gﬂlm p.cmhng in the Courls m‘ Lasw shall be hlm;lmg on prmmi

proponent.

Page 50110
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37 Technical dejails regarding nrgmir wmdlmk and numogement of organic manure
will be submitted in 3 monthi
38, Project Propesal should In‘ﬁte #Im#m Emammd plastic waste should be
used for road making.
30, Forany v{umrmmﬂun 10 meet water mquu:m:m. necEssary pm:m:m fram CGWB
will be mken.
0. Zepo discharge will be practiced.
4], Any appesl against this enviconmentd) clearance shatl lic with the National Greea
Tribunal, it preferred. within & periud of 30 days us prescrined. under-Section 11 of the
“Mational Envirowsien Apgelluh: i'ml!!mw Act, 19T
42, Air quality online moni : kwmum and dua H-;.!ﬂ._bf:-wﬂi#ﬂ!%'? LR
' #I,lm tmi " EET R

g Eihl nlimnda:d:’ﬂluw o amhmrll .m\rlmmmiﬂi |q|..m||l:lr md‘ u§ =
isgionie Wﬂmﬂmﬂ!ﬂ presribed by the: MoEF are stnctly complied with.
b shalll _;mﬂ*ﬂmfnbhh ‘the no objection certificate frum the U P pullution control

“ﬁ V=, '__‘-:; h:-—;ll : -- =t

accondunce 10 the: proseribed Lnd e A land wse

¥ .' - pr -_.' _;-‘L = __'...... [
= ‘Hﬁﬁtﬂﬁwh; Wmﬂuthﬂh qhﬂl-hﬂlbinhﬁdlmhls regards.

5 Allirees fefting in ‘the projeet nntmahﬂlhm s permiteed by the forest depanment yndes the
pn.:‘-q.nbe-l rules, ‘wuzmbfe« elt*umncrh tlusp rngm-d ehinll be obtuined from fhe compelent
Authority: 'uY, .

paties hmﬂmn;u ihauhl provided.

g i e projec i_lﬂlmlijhiu lﬂkm;hpuldb#pmwdud-
and ek water aod-waste disposal o o
sl btmﬂdﬂhwﬂhﬂlf ﬂumh:r

- winde ﬂﬁﬂﬂﬂluﬂwd tﬂ'Iul.msmr h;:-rﬁ;uhl.rnnd ;
iuble'f 1::ﬁgmmmcpmrwltrrs shall be submined. ]
rrissbon fron compotent al authorities mganhm snhancod teaffic during.
Wormm'w- s /
competent Mthﬂl-‘it}"nu lhn nhmatmn aid usg of

' Wiﬁn th shall be as anmﬂmﬂ presnbsl e My

: ulmmnmthmugudumu o IR :

13 Salid wostes shall be suitably m:mml and disposed. A separime and isotated musistpol
waste mtlmafm genter. shnuld h:prwded ﬂmemm pimu mmm be submined v this
n.amis ; : .

14, Sultable mnwmcr Iwﬂ'ﬂing sg_idt::rﬂi: a ptrtlﬂig;n; of amwwlﬁ:r depanment shall be

m&:q, omplete &id,;hq;ﬂd!:t: summud.
R i i tpunsport dunng

:ummmmia an;le opTion < should be. nrm-ﬂmy,. 10 the preseribed standudls
Novessury plum i m‘hmﬂ!ﬂ ﬂmllbgmbm’,nci =




lo. Waien spanklers and other dust contrad measires should be undertuken ta laks care of dust
generated during {he consicuction and opération phases. Necessury plans in this regard
shall be submitred,

1. Smmbia_ci nm':; abatement measures shall be adopted duning :lewsuuunum Eﬂ uptation
phases in order 10 ensure thut the noise- Wﬂumtwi@mm;@u ambient -
 noise standards: Necessary plans in this regsrd shall be submitted. |

'IE s’a‘pumemk ;n’lhs. shall be maintained foc excaviied 10p mlmqﬂ the m;uugl dmuhl be.

=

witized for proparnlion af green belt,.
19 Sewnge effluents shall be kept separmie from min water collection and storage system und
separniely disposed. Other etiluents should not be atlowed 1o mix with domestic e Muents.
20 Hmwm wastes geperated. during consiriclion and operation phases sholld be
dispyrsid ofl g prescribed under law, Necessaty eleamuees i s regand shall be oboinsd,
i | ’flﬂ : Myn}uﬁ& Tor solid, waste diw Lhike: wnmmullum ee) should be used

230 Nu wetlond M h‘iuﬁmw during construction il apmuun ptm:a Any wetland

~ coming in the project ares should be suitably rejuvenated and conseryed.

23 Pavanehls shall be so coutstructed us (o allow infiltration of surface run-ofY of min wiler.
Fully impermeable pavements shall not-be constructed. Construction of pivements around
Irees shull be as per mlcﬁﬁuﬂjy m,pw:i principles in vrder 10 provide suitabla witering,
sctation snd nutHtion 1o the trée. :

24, .3“”““ muldtny ﬂmm bpgesicd by

: ;mcu'gm ﬂmld;ﬂg Council, which is & pan.-
_. lowed s foraspossible:.
G e el s s idlnes 3¢ owlived in Nason
:._h“ _ PR R G S S
26 Endine’ dsage’ uﬁmm ﬁmﬁr lussh mm anwpm OPHKS 19 W sensdr
ased 1N wres. wataeless utitials und oiliee water saving teehniques.
27 Explore options for'use of dual pipe plumbing for useof wator with different qualities such
a5 municipal supply. rewveked witter: ground waler ele.
28 Ensuce use of measures for reduging water denund {or Jandscaping and using wimnpmu,.
‘tﬂhﬁtiqu@”,;;; 5 &mn;ollul wiierlng sysloms,
- Mal 1 for wnﬁm&mlﬂm - Solar
dwuﬁ-h-amrmmd or illumination of common areas, Tighting for
gmiem and stroet lighting. in addition w0 provision: for solar water heuting. Present 2
detuiled report showing how much. percentige of backup power for institution oan be
pravided: t#muglwmm mrilm;* cand polluting effects of DG sets cun’ be
minimized. = :
3 Make scmjmpwwmnn ﬁruyewmmlkvm.L Imm;mn a.nd dizposal 0L e-waste,
3L Ldm cmwm other ﬂnl;t—ﬁh.m_qmr pumng up mmnm at; diﬂhﬁm plices 1o
oo e sy xt i
bt h.... ml}mmd&mﬂnmww .
pmjmsix '; . le g‘fhﬂﬁ memdi:pd tm,d na mbliispum “r
ﬂuuldrlxuﬂilqrd. Fs ' Eie

33 Prepace o present disasier munaygement ﬂhuv,

34 A feport on (he ey comservation neasures confimming t snergy sonsenation A
findtize by Bureau of Energy efficiency should: be prepared incorporating detwils sbout
busilding mateeals and mhmjugm R&U Imwrmm

il

| ™
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 High rise Wl[ﬁﬂﬂﬁ#‘lhmﬂd obin, cimn# s ﬂ'mmﬂ [ Imqnt ofia

cancelled, :
. Purking wrests showld be in accurdance witl fhe mmﬁﬁMﬂhF Goyempent of frdia.

Fly ash should be used as building maenulin ihe construction g per he provision of ﬂb‘
sk fiotification ‘of September, (1999 and smended as on August. 2003 (The sbove
condition is applicable anly 1f the project fies within 100 km of Thermal Powsr Station).
The DG sets to be used during constniclion phase should use low sulphut diesel type and
shnuld conform 10, E.P; rules prescribed for air and noise emission standords,

wernate technologies 1o Chiorination (for disinfection of wasie water) including mi..-thads

Aliemale
ke Ultes "#’Wﬁmwwﬂl e examined ard & repan subritizd with
ected technology.

justification for selected S
. The green belt dul:n along the periphery of the. nin; sh-nll achu:ve Wx factor

conforming 1o theda v and night noise standards p:mnbed or, residential fand use. The
opety Spaces inside A plot-should be suitably lnndscaped and coverad with vegeusion ol
indigenous varety

“The construction af e butlding sod the conseyuent increused traific load should, be sm.h

tharihe micra climie aof the wtea is potadversely affegied.

-mwammmmdmmmom ﬂluiamaah;uurﬁsmmﬂimmmum f

”Tﬁ_ﬂh:if‘i""’_- e Py S "fﬁt‘“ R W *kr

awthosty.

. Supsble measures shall be mgrlﬁ Mrhm Mmlppmmal‘smull commercial setivities

of slutis in the vicinity of the complex. Ml wmnmnl sctivines should be restricted 10
specint reas eatmarked for the purposs:.

O is suggested tha Hiemey program - for “ﬂkﬁm r.-f mmym-unmﬁmiulu

(including domesfic hulp]mrui under nnwlwnd children conld be provided in o formal

The ws¢ of Compact Fluorescent mﬂmm be HWAWM# plan or the
ispasal of s LFhﬁmﬂhmhﬂuﬂ
;wwﬂlfsmmmnmwwm Jar powered 509y of the samé 0y

i _; "_.ﬂi Ihumn#umm! par::sfhb; wpmw Plins iy be
gl ad s mﬂ;iwﬁuam -
W"ﬂﬂmu :hlil'!lh mmﬂy reused 10, 3im lur m disclsarge. Where ever sol

| “"ﬁf wlie i sdetailod Munugemen be vs&#dﬁimqmnmaml
*?" (3 - w LG T i
: 45.-_"?&*1:&%!{! d?mmﬁ*dmﬂdmnmll

y ok be. di:ahwml 100 ]:ub!ic sewers Wilh. t&;minuf i
treatment ﬁnlﬂiﬂ' a4 iﬁxf«#&wmlyﬂnf&a the hvdraulic. cmc.ti} qI' ST 1 unqhie '

Iid betaken.
Constrdetion ﬁmimuﬁ"mnjnd.lmmmpmh of whmlﬁahw!d b;c 50 *Wd s :!m oo
ﬂwmrhmi'snuml mmﬂb&.’ residonts,
All necessary statwtory € |earanses should be. uhtnhled tmd submilied before surt oF any
coristruction activity and if this conditionis. violated ﬁwclcum;g;mf and when given, bl
e notomatically deemed 10 huve beenis

Plons may be drawn up secordingly and s

. The location of the ST shauld. T such ot itis mhuy i, hmumhubmmum el does

fint ¢hluse problem of adar. Etlﬂﬂeﬁ techglogy options Should be examined and & PRI
suhtoitied.

md;ﬂ
Lal ,'_ : 'Lu‘

R, — WS s R



53 The Envir Management plan lso.inglude, the break up custs on yanous
v{h\:; ufm; muﬁwsﬂ ﬂm the: residents nlso. participate in the

m’lplﬂmﬂllmu&f ﬂw e:witmw:m tan.

53 Dergiled plans for sofe disposal of STP slwdee shall be provided nlong with ltimute
disposal hmwn.qwmluummtmm measures propesed.

S5, Status of the project as on date shall be submitted ulong wvith photographs from: Nosth.
Sownh: West amd Eust ﬁb'_ih.ibammmd adjoiniog areas should be provided.

56, Specific focation along with &lm#flﬂﬁ[ﬂ whh rcImmx 1 ST Parking. Open ardny aid

- t;::ﬁ;él;llmgmumh:pgm -
57 The DG oses lled 5o confirm 10 prescribed stack heights and
negulativos and:also to the _,hgtd_:nl:nmqﬂmd IJ;.:mil: umutd be submitied.
BLTS &-wm)glww dibe done a8 per MoEF guidelines.
59 flectrical wiste! shold be sworegiied and disposed  suitbly e nol 1o impose
En*ﬂnnmmlh#kﬁk.

bl The use af suilubly. pracesssd plastic wiste in he cunsiruction of muds should be

d toiletries items in Hotels should be ensured. Toileries
7 ﬂmmmmwblemm
e mLcEland'HC.

"1 & Hacvesling pit nearest 10 STE should be
-l s should, be. provided for
mlmmnmn‘ SCARONS.

e 2 5% 2l ol 25 Mt_hwl'hlnhfmﬁ.
51 .':'-?":ﬁ";:.rﬁ-ﬂf;l:ﬂ.r. :-'}:.‘iik: L ; ”rw -t'[”' m

69, Project w shall mmm S0 14uﬂ:¢=mﬁcaunn All sumr&l n.-nd
specitic conditions mentigned under this environmental elearance should b included in
lhn:mfprmum{ll muntial 10 h epared for the centification purpases ind mmplma

0. Approprisle safely measures shouid be. mnl: for accidental fire, x

?I Smokﬂ meters should. h:’mmliedlq measures for accidental fises,

[:'mﬂl iy 10K Wild 148 10 oblsin & clearunce
Wiuﬂﬁfw Wild LiRe ﬂsﬂw oco- serisitive zone 18 not eaminrked “qﬁgw

This ,E'qmm%ntal L'] a jﬁ 1o owoership of the site by the- project
POPRINERts. i coy i with apgrov ter. Plan for Ghazishad 1o case of viokaton, it
wonld a e offective i nﬂmtiul y‘h: st cancelled.

Jiﬂ'.-‘!“‘ga!‘ﬁ_ ectod 10 s Jbll Wwddmlsﬂutnpnnarw -
e o nescribelfidentiied unden law. In case of violation, this
mtﬂ,.jﬁf Alsy, in ibe event of any dispute. n

m::lled

the conditions specified i Ifn: Enwmﬁmtni Cleamnce within U3 months of igsue of the
learamce. The SEMN&&EF mm;i the right W revoke the eavironmental clearance.: i

Page90f10

| W%WWMWM deemed sobe.

“The pmjr.etl propanent swill lave o n.ibmrt approved plans: md proposals: mmq:thhg -

b=—
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Six Monthly Compliance Report June-2020 M/S Prateek Realtors India Pvi. Ltd.

Annexure -1I
Copy of CTE Granted
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Six Monthly Compliance Report June-2620 M/ Prateek Reaitors India Pvi. Lid.

~ Annexure - III
Copy of AAI Approval
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Six Monthly Compliance Report June-2020 My/S Prateek Realtors India Pvt. Ltd.

Annexure -1V
Copy of Structural Safety Certificate
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STRUCTURAL SAFETY ANDNATURAL HAZARD PROTECTION OF BUILDING 3
mﬁ*&wwﬂ

1. Reguimments’ s;:m:ﬁe:i int the fallowing. indisn standads, codes snd gingslines and olier

doruments nesds 1o.0bserved for strugtimal safety and natural hazerd profechon ¢
uidings est
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ke oA Indige slandate hon; thaten Y981
% A504 178 Codeof prachive for viruetsal satelol Duldegs slgnng i s
fiEndsrgsineinatan .,
BB 200 " Cude cfpracuce fotpianand: Reirforoed Conerete™ Ingian v fums
frinse Septe ser 200

-8&3 WEABZ & of: prarf.ca :oa qur‘ud Shnsiriclion ity sloel " idian Snriie

iS ‘_BW ‘:%fcﬁif Cudn e}f gfn,su zefar ’S}as:gr £ streiural ’ﬁmb&r i E%w?éﬁg* e
‘Srandards mewEion, mardh 1867,

52 5;51?;1;12 ?88?‘@9% of P:awwsdr de&gn cad&{omr thiegh  earthguane ) for
!S E78 { ,Jafz 3 ?98& Codﬁe o ;;rathce &::rd 'ign mads { cthm thenearthyske [ jor
bulding and {s*n. mres mn Iwing fnad ( second revision ¥

IS CBYG ipard * Cogeolipract e for disign caejs {otherihanegihquar 1 16F suidng
and struciures s pant 5 Speaat | loags ancﬁ combinations { second: rewmﬁ i '

Heisides iand othe - talevant Indan standardsowill need 10 be reféred 1o,

b For Earthquans protection
B LEINBYE Pan i3 Cm'wa for gt
Provisions, :m;
BRI << wlol Lelelch
Sunjected v sei Jmsc: iowe&-@oqe ir? prax:twcé qumbef 1533
8: . 15 432619937 Coda of praciics for «Eaﬁi’:quaxe Registant i}assgn and
= - construction of Duildings { Secand ravision 1 Ocloher 1093,
o ¢ 1S 1382841893 7 imiproving Eanthquake: Re&mm&aﬁtawatwﬁg&h
: ?;asenary autijngsw Gadelings tAugim 1895
128271693 improving Eanh ghoks Resistance of Eanhen Buikling
u; lolines O‘:‘{vaer Ahgs

18 136351595 fepairiend sdemic stmngznemng ot misidmg ~Gihaeneg
“Novemper 547

‘Regstant Desigriof structues Gen g
- )! FE




&ch

Mot M

(yw2i)

A unpreving Eanl vguake Rasistance of Buiding ~Cuidelihes” by Exprer,

Groyp Govern sty ot ngia, Ministry of urbad Afiars and Empﬂog{mem Puls Eled oy
Ediging Maer s and Technology Promioticn counal, 1598,

T Nauonai Buiding cogwef ingial 20065,
Forlocaban o hebilding it hazard prong areg of Esthguakes, Cyolbre
s and Hools, reference may b Mace ieing Tollokang:

4 ,ulmmmhg A ‘las @f inc:;a z:yf:?g:xxt &:m :: cmmmem of inaa Mumsm of

vy B ahe!% ail%
a G sensiheen u,Bu;_L,_.ar;gs_tﬁg;eaf:er m.,s;s‘msfy thel ‘esﬁ.mmaw fm ap;,w vl cf
pacis oy the-concarmed locat Authorty

Tre abiove wforral onis fadtualy sorrect.

%Unmuw of owrdrwith date S . TLGHATA G
SRR AR ey g (i 2 Who has Pwpsrags tha éeign with

g i Data 313504
Y"‘K,M b

NAME  Praleck Rﬁ&ﬁﬂ?&fl!&’%&g?ﬁ Lid,
A2 BECTOR 18 Mol

e &

. rm * !g: e

.@mm c§ Lh ;é cg‘?erhmcai Beraan wm shall
Sw?m%%) o e
i st bl




